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TES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

cider dated: 22.03.2006 ------------------------ 

Heard M. c.Mohapatra, Id. Counsel 

appearing for the Applicant 	Mr. S.B.Jena, 

lu. iditiona1 Standing Counsel for the Union 

of India and Mr. A.N.outray, 1.4. kiditiorial 

Govt. Pdvocate representing the State of 

issa. By filincr a memorandum dated 21 .03.2006, 

the Counsel for the Applicant has prayad to 

withdraw this case filed under Section 19 of 

the Administrative Tribunals Act, 1935. The 

text of the rrrao dated 21.03.2006 reads as 

under: 

"the  Applicant had filed the above 
mentioned cha 1 lenging the non-
consideration of his case for orno-
tion. The iespondents in thefr 
Counter had submitted that the name 
of the Applicant had already been 
forwarded for promotion. So the 
Applicant seeks to withdraw the 
application as the relief sought 
for by the Applicant has already 
been granted to him." 

Since the Applicant wishes to withdraw 

this case, permission is hereby granted 	14 
and, as a consequence, this O.A.o. 149/03 

stands dismissed being wit1rawn. 

Send cooies of this order to the 

Applicant and to the Respondents. Free copies 

of this order be also given to the W. Counsels 

apoear ing for both the parties.
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